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said I welcome them. They will live 
me more power, to exercise a better 
control. Toese diacussions I muat 
say have beeu quite helpiul to me. 
But my d.ittlcult.y ia that the Dele,a­
uoa in U.S.A. is waituia for the fiDal 
word from. India and· I am afraid it 
will cause us monetary loss and there­
fore to avoid that, I pray that you 
rrdl) finish tomorrow all the readinls. 

Se-venl Ba Memben; All the 
readiDpl 

llr. Cllalrmaa: Under the rule when­
ever a debate on any motion iD con­
nection with a Bill becomes UDdu)y 
protracted, we can ftx a time JJmlt 
only with respect to the motion before 
the House and I wanted to ucenaiD 
the wishes of the House and the 
House at that ata,e a,reed that it 
should end at 5 P.M. There wu no 
opposition. 

Aa lloL Member: Why not 1 P.M. 
torrnrrow? 

Sevenl Boa. llemben: 1 P.M. 
Mr. CJaalnaaa: I have already made 

it clear that wider rule 257 what I can 
decide is that this Motion aball con­
clude about the Bill, of coune. 

Several BOD. llemben: 1 P.M. 

Shri 1'7aat: 1 ur1. 

Dr. S. P. llookerjee: May I make 
one suaestion, Sir. You uked the 
House what it wanted. You stopped 
for a few seconds and you then an­
nounced that tomorrow at 5 P.M. the 
discussion on the moUon would come 
to an end. There should be no 
attempt now to reopen it. You have 
,tven your ruUD.I. 
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Slut Gad&'il: We miaht dispenae wttb 
the question hour tomorrow and end 
this discu .. sion, I menn by 12-45 or 1. 

Seftral HOD. Memben: Yea. 
· Shri Trap: There are two pro­
posala. 

Mr. Chairman: I am sorry that some 
Members, parlic:ularly the hon. Finance 
Minister has probably misunderstood 
me. AB a maiter of f,ct, \Ulder Ule 
Rule, my power is ooly conftned to the 
motion in question. I think, there­
'fore, a lt:w huur8 more on the day 
after tomorrow will not matter much. 
I made that motion in that spirit and I 
think we should rather a,ree. 

MESSAGE FROM COUNCIL OF 
STAT.ES 

Secre&ar7: Sir, I have to report the 
followine messa,e received from the 
Secretary of the Council of States: 

"In accordance with the pro­
vision, of sub-rule (6) of rule 
162 of the Rules of Procedure 
and Conduct of Business in the 
Council of States, I am directed 
to return herewith ·the BW to 
provide for the leV)' and collec­
tion for a temporary period of an 
additional duty of excise on su1ar, 
which was passed by the House 
of the People at its sittin, held on 
the 20th November, 1952, and 
transmitted to the Council of 
States for its recommendaUona 
a:id to state that the Council bu 
no recommendations to . make *<> 
the House of the People in re1ard 
to the said Bill." 

Tlie House then ad�t"Mci tiU 4 
. Quarter to Eleven of the Cloelc °" 
Wedneadcw, the 3rd Dtc.-mlln, 1952 . 




